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Harpreet Singh Brar, |

1. The present writ petition has been filed under Article 226/227 of the Constitution
of India with a prayer for issuance of an appropriate writ or order in the nature of
certiorari for quashing the impugned action of respondent No.1 in proceeding to fill
the vacant post under handicapped quota from amongst the physically handicapped
(ortho) category employee, respondent No.3 by ignoring the claim of the petitioner
(Deaf and Dumb), who is entitled to be considered against roster point No.40. The
petitioner further seeks a direction to the official respondents to grant him
promotion to the post of Senior Executive/Assistant under the 3% reservation quota
for promotion against roster point No. 40 and to grant him conveyance allowance as
per Punjab Government Instructions dated 22.05.2017 (Annexure P-14) and the
directions issued by the Honble Supreme Court dated 12.12.2013 in Writ Petition
(Civil) No.107 of 2011 (Annexure P-13).

2. At the very outset, learned Senior Counsel for the petitioner submits that the
grievance raised in the present petition has been partially redressed. However, the
promotion has not been granted from the deemed date in terms of the relevant



roster point and the admissible benefits claimed in the petition have also not been
released from the due date. It is submitted that although the petitioner has now
been promoted, his grievance regarding the new date of promotion as per the
roster point, as well as the release of admissible benefits from the due date remains
pending. The petitioner has already submitted a representation/demand notice in
this regard on 03.11.2025, a copy of which has been supplied to learned counsel for
the respondents. Learned Senior Counsel further submits that the petitioner would
be satisfied if respondent No.2 is directed to consider and decide the
representation/demand notice dated 03.11.2025 by passing a speaking order within
a time-bound period.

3. Mr. Sanjeev Sharma, Advocate has put in appearance on behalf of respondent
No.2 and filed his memo of appearance, which is taken on record.

4. Learned State Counsel as well as learned counsel for respondent No.2 submit that
they have no objection, in case a direction is issued to respondent No.2 for
time-bound consideration and decide the representation/demand notice dated
03.11.2025 filed by the petitioner by passing a speaking order.

5. Therefore, in view of the limited prayer made by learned Senior counsel for the
petitioner, respondent No.2 is directed to consider the representation/demand
notice dated 03.11.2025 filed by the petitioner and pass a speaking order, after
affording an opportunity of hearing to the petitioner, within a period of three
months from the date of receiving a certified copy of this order. Further, the
decision taken thereof shall be conveyed to the petitioner. Needless to say, if the
petitioner is found entitled to the relief sought, the same shall be granted forthwith
by respondents.

6. Disposed of, accordingly, so also the pending miscellaneous application(s), if any.
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